N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO._ 328 OF 2003

BADRI PRASAD L. APPELLANT

MAHESH KUMAR & ORS. ... .. RESPONDENTS

ORDER

W have heard the I|earned counsel for the
parties.

W are not inclined to interfere in this matter
as the H gh Court, has, in revision, set aside the
order of conviction passed against the respondent and
it is the conplainant who is in appeal before us. The
matter pertains to the year 1978 and thirty three |ong
years have elapsed since then. We, accordingly,

di sm ss the appeal.

[ GYAN SUDHA M SRA]

NEW DELH
AUGUST 17, 2011.



